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PER: ARCHANA WADHWA 

 

  The issue in the present appeal relates to refund of 

service tax paid on the input services utilized for manufacture 

of the goods which ultimately stands exported, in terms of the 

Notification No.17/2009-ST dated 07/07/2009. The said 

refund claim stands denied by Commissioner (Appeals) on the 

ground that the appellants have not produced the original set 
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of invoices and have referred to e-mail invoices only which are 

not sufficient to establish the payment of service tax. 

2. Learned advocate submits that in identical matter of the 

same assessee, impugned orders have been set aside and 

matter stands remanded for giving opportunity to the 

appellant to produce the original invoices, which would be 

verified by the Original Adjudicating Authority. Specific 

reference stands made to the Tribunal order in the case of 

M/s Al-Noor Export Final Order No.1678/2012-SM dated 

21/12/2012. 

3. In view of the above, by following the above referred 

order, we set aside the impugned order and remand the 

matter to Original Adjudicating Authority.  

(Dictated and pronounced in open court) 

 

 Sd/- 

 (Archana Wadhwa) 

Member (Judicial) 
  

 
Sd/- 

(Anil G. Shakkarwar) 
Member (Technical) 

 

Lks 

 


